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Heard the learned counsel for both the parties.

The learned counsel for the applicant informed us that on

issue of a, notice,in pursuance of this court's order,passed

on 2nd February,1990, the applicant has received a communication

dated 26th February,1990, from the respondents, and alongwith

it, a statement of accounts concerning his G,P.F. deductions

.and payments etc, in respect thereof. The grievance now left

with is that no interest on the amount of Rs.i709/-, paid to

tijie applicant, sometimes in 1987, has been paid to him and

also that, there are certain anaraolies, on the debit side, of

the statement, sent by the respondents.

2,. W,e have alsoheard the learned counsel for the respondents

vmo pointed out that, as is evident from the perusal of the

statement,referred to by the learned counsel for the applicant,
I

he has received the amount of Rs,il709/- as far back as in

April, 1987 and, thereafter, no representation has ever been

made by him, to the respondents^ in this respect, and therefore,

the question of limitation would also be involved, in this case.i

3i le have considered the rival contentions, as,briefly

mentioned above,'; Since, a reply has been received by the

applicant from the respondents together with statement of

accounts, it would be advis^ie for the applicant, if he scans
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the said statement in respect of receipts etc,1, and makes

a proper reference/representation to the concerned

respondents, and, in case he.still feels aggrieved, he may

move a fresh application before the Tribunal.; lith these

directions, the application is disposed of without any

order as to costs
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